
^  CENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH, JABALPUR

CIRCUIT gTTING AT INDORE

O.A.NO,7 45/2001

Hon*ble Shri Shanker Raju, Measber(J)
Mcaa'ble Shri R.K.l^adhyaya, Member (A)

Indore, this the 13th day of August, 2003

Yagya Kumar Malviya •.. 4^plicant
(As per meno. of parties)

(By Advocates None)

vs.

Chief General Manager, Telecom
MP Circle, Bhopal - 15. ... Respondent

(By Advocate: Sh. Vivdc Slaran)

ORDER (Oral)

By Shri Shanker RaJu, Member (J)

OA is disposed of under Rule 15

of the CAT(Procedure) Rules, 1987 ^

in the absence of applicant's counsel.

2. As the BSNL is not notified under

Section ̂ 4 of the Administrative Tribimals

Act, 1985, for want of jurisdiction, OA is

returned back, after retaining a copy of the

OA, to the applicant. However, applicant

is having liberty to assail his grievance

before the appropriate forum in accordance with

law. OA is accordingly dismissed. No costs.
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